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, E t Travel Service, New Representation for Provision of Faci-
B M ’ liies and Amenities to Crew
i empers.

7. M/s. Mackinnons Travel Service,
New Delhi.
736. SHRI SAMAR MUKHERJEE :
8. M/s. Indtravels, New Delhi, Will the Minister of SHIPPING AND-
TRANSPORT be pleased to state :
9. Mﬁ;‘%‘;ﬁﬁador Travels (F) Ltd., (a) whether Government have received
. representation dated the 26th May, 1979,
from the Forward Seamen’s Union of

10. Mjs. India Air Travel, New India, Calcutta urging to stop all the sub-

Delhi, standard and inhuman dealings with the:
crew members and asking for provision of
11. M/s. American Express, New facilities and amcnities ;
Delhi.
e (b) if so, whether any action has been
12. Mjs. Trade Wings, Lid., New taken in the matter ; and
Delhi. (c) if not, the reasons therefor ?
13. M/s. Choudhary International THE MINISTER OF STATE IN-
Pvt. Ltd., New Delhi. CHARGE OF THE MINISTRY OF
SHIPPING AND TRJ;.NSPORT (SHRI
; td. CHAND RAM): (a) and (b). Repre-
e MI/‘}::WI%TI;T Travels (F) L sentation dated 26-5-1979 from the For-
* ward Seamen’s Union of India, Calcutta
relates to ‘Caladharti’ of Scindia.
astern Rai (2) The r;‘.prcsemalion was enquired
E Railwey into by the Shipping Master, Calcutta,
. : Co., Ltd and according to his report there were
I Mg;lg;l::m Lawrie & Co., L no substandard and inhuman dealings

etc. with crew members as alleged.

. . Owner of Ship had settled disputes re-

2, M/s. Trave] Corporation of India, garding short and bad supply of provisions
Lud., Calcutta, and special items of works, etc.  Necessary

log entries have been made for payment

3. M/s. Penurge Co., Calcutta, of compensation at the time of the ter-
mination of article of Agreement at

4. M/s. Vensimal  Bassarmal, Cal- Bombay, Diflicultics in supply of ade-
' ct‘ma ’ quate provisions some time crop up owing

to unavoidable rcasons e.g. dclays in
ship’s arrival at a Port, non-availability
of particular items of provisions at a
particular port. Crew members raised
new demands claiming compensation for

5. M/s, Indian Air Travel, Calcutta,

South Eastern Railway hatch cleaning ctc., and ship owners
pay liberal compensation to avoid pos-
1. M/s. American Express, Calcutta, sible detentions of ships,
2. M/s. Indian Air Travel, Calcutta, (c) Docs not arisc,

3. M/s. Balmer Lawrie & Co,, Ltd.,
Galcutta. o wsr WA § UM W@ @ 3%
4. M/s. Vensimal Bassarmal & Bros,,

Calcutta, 737. S gON W woAW : W7 W

i , : W 77 IO T 9 w6 fE
5. M/s. Travel Corporation (India)

Pvt. Ltd., Calcutta, %) T @ aut & A frorTer TR
% fedtom & Soqw =W # fag e

6. M;/s. Penur ge Co,, Calcutta, w frad 3% fd T € ; /
(&) T JouT 9T W qWI § 't
South Central Railway @ 10 gfwa 2% frt wre w-
1. M/s. Trade Wings Ltd., Hydera- sonfadt ® w fad g § : Sy

fat
bad, frol F wweaT § ; WK
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